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NOTIFICATION

Ne, 4003-FRS8-17-13-2002 - In exervise of the powers conlerred by
sub-sections (1), (2}, (3), (6) and (7] of scction 131 and section 133 of
the Electricity Act, 2003 (36 of 2003) read with sub-scctions (1), (2)
and (3) of section 23, section 24 and sub-scetion (2] of scction 56 of
the Madhya Pradesh Vidyur Sudhar Adhinivam, 2000 (MNo. 4 of 2001),
the State Government herchy makes the following amendments in the

Madhya Pradesh Electricity Reform First Transfer Scheme Rules,
2002, namely:-

AMENDMENTS
in the said rules, -
1. Tnorule 3,-
(i) in clause (e}, for the word “recognized” the word

“functioning” shall be substituted;
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Transfer of

undertaking
to the Slale.

(i)

(1)

()

vl

(wi)

fvii)

5.

i)

(i)

(i)

{iv)
“(S)

2

it clausc (f), for the word “Act” the wyds
“Act/Central Act” shall be substitiited;

in clause [h), for the word “*Commissionernies” the
words “area of jurisdiction of Commissioneries”
shall be substituted,;

in clause (i), for the word “Commissioneries” the
words “area of junsdiction of Commissioneries”
shall be substituted:

in clause [jl, for the word *“Commissioneries”™ the
words “area of jurnsdiction of Commissioneries”
shall be substituted;

m rclause [s), for the word *Act” the wunls
“Act/Central Act” shall be substituted;

in clause (1), for the words “rights and liahilities”
the ward “rights, liabilites, #nd personnél” shall
be substitured.

For rulc 3, the fullowing rule shall be substituted,
aamely:-

“On and from the date of transfer to be notified
by the State Lovernment the properties and all
interests, rights and liabilicies of the Board as
specified in Schedules ‘A" to E' including
personnel related liubilities shall  stand
transferred w and wvested 0 the State
Government for the purposes of the Transfer
Scheme under these Scheme Rules™

In rule 6. in subrule (1), {2), (3}, (4) und (5) for
the word "Act” the words "Act/Central Act” shall
be substituted.

In rule 7.-

in clause (b} of sub-ruie (2), for the words “shall
be deemed to have” the wonls “shall be deemed
to have been” shall be substituted;

in sub-rule (3) for the word “Acl” the words
“Acl/Ceniral Act™ shall be substituted,;

in sub rule (4), the following para shall be added
at the end; namely:-

_“However, no personne¢l shall be retrenched at
the time of reurganization and transfer under
these scheme rules and their service, rank and
their seniority shall be protected.” ;

for sub-rule (3}, the {bllowing sul-rule shall be
substituted namely;-

For the purpose of sub-rule (4], the State
Government shall, in consultation with Genco,
Tranoco, Discoms and tlie Boeurd, cons:itute a
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(vi)

(vii)

“(8)

{vin]

*(10)

Commirtee as the Sate Ouvciumcot may
consider appropriate to-

{a) receive representations from the personnel
after their assignment to the companies
under clause (a) and (b) of sub-rulec (2} and
hefore their ahsorption in the transferee,

(b} hear the aggrieved personnel who may take
assistance from the representatives of the
Employees Assucialion vt Unions of Doard,
as the case may be; and

{c] make recommendation after hearing on
such transfer and absorption, within such
time as State Government may by
notification specify for the purpose giving
due weightage to the career prospects and
the representation of the personnel.”;

In sub rule (6), wr the word "recunane dation”
the words “reasoned and cogent
recommendations” shall be substituted;

in sub rule (7], the following para shall be added
at the end, namely:-

“Such transfer shall not adversely affect the
existing service conditions including cadre, scale
of pay and such other benefits, irrespective of the
cadre strenigth ol the Transferee.”;

for sub-rule [8), the following sub-rule shall be
substituted, namely:-

Subject to the provisions of the Act/Central Act
and these Scheme Rules, the transferee shall be
cntitled 10 modify or frame new regulations
governing the conditions of scrvice of personnel
transferred to the transferee under these Scheme
Rules:

Provided that such terms and conditivns on
the transfer shall not, in any way, be less
favourable than those which would have been
applicable w them if there had been no such
transfer under the transfer scheme including
their rank, scale of pay, salary, allowances, other
pecuniary benefits and terminal benefits etc.”;
for oub rule (10) and (11), the fullowing sub-rules
shall be substituted respectively, namely:-

In regard to the funding of the pension funds and
other personnel related tunds by the transferees
to the extent they are not funded on the date of
the transfer of the personncl from the Board
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1

mehwdmg the due pavment of the amoums te
personnel whe retire after the date of the
transfer, by the respective transfcrees to which
these peroonncl arce Lansferred  following
arrangements, but not limited to them, shall be
made and till such time such payments shall be
duly made by tie: Board:-

{a) All the personnel of the Board who retire after
the date of the rtransfer shall be the
pensioners of the rcspective transferees (o
which these persunnel are transferred and
they shall be paid pensinn and other terminal
benefits regularly by the respective
transferees. The priority of pavment of the
termina! hbenefits to such pensioncrs shiall e
at par with the payment of salary and wages
to the personnel of the respective transferees,
However, the contributions (uwards the
pension and other terminsl benefits for the
past service rendered by the personnel up to
the datc of trausier in MPSEB/ MPEHB, shall be
made by Transco and contrhutions for the
part of service rendered under the transferee
shasll e provided by the respective transferee.

(b) A separate fund shall be created by the
rransferees for payment of pension and other
terminal benefits of the personnel who retire
after the date of the transfer through regular
subacription: ul appropriatée amount intc a
Terminal Benefits Trust being created by the
State Government,

[e) The amount of pension and other terminal
benefits payable cach vear, as well as
subscription to the fund tw lx built-up for
pavment of pension and other terminal
benefits in future, to the personnel of the
Board, whu icliiy afier the date ol transier,
shall be a charge on the revenues of the
respective transferee, tll the requisite fund 1s
buill up with the I'ermunal Benefit Trust

In regard to the funding and due payment of the

termina! benefits to the existing pensioners of the

Board as on the date of the transfer following

arrangements, but not limited o them, shall be

made and till such time ouch payments shall be
duly made by the Baard:-
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Explanatioi:

o

(i)

(a) All the existing pensioners of the Bodrd, as
an the date of lranster of the personnel,
shall be treated as deemed Lransferred to
the Transco and they shall be paid terminal
benefits regularly by the Transco. The
prioritv of payment of the pension and
other terminal benefits to the existing
pensioners shall be at par with the
payment of salary and wages to fthe
personnel of the Transco.

(b) A separate fund shall be created by
Transco for payment of pension and other
terminal benefits of the existing pensioners
through regular subscription of appropriate
amount inta a Terminal Benefits Trust
being created by the State Government.

{¢) The amount of pension and other terminal
benefits payable during each vear, as well
as suhseription to the fund to be built-up
for payvment of pension and other terminal
benefits in  future, tuv the existing
pensioners as on the date of rransfer, shall
be a charge on the revenues ol the Transco
tll the requisite fund is built up with the
Terminal Benefil Trusr,

For the purpase of sub-rule 10 and11, the term:

lij  “Existing Pensioner” means all the persons
eligible for the pensinn as on the daie of the
transfer from (e Board and shall include
such family members of the personnel who
are entitled [or pension and other terminal
benelits, and

(i} ~“Terminal Benelils” means the gratuity,
pension, dearness allowance and other
applicable relie!, medical benefit, and other
applicable benefits including Lhe night to
have the appropriate revisions in the above
benefits consistent with the practioe that
were prevalent in the Board.”.

[n Scheduls — A,-
in (he opening paragraph, after the word

“liahilities” the bracket and words “{including
personnel related liabilities)” shall be inserted;
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(1)

(i)

(1)
(@)

(b)

(i)

(1)

(m)

under the sub-heading V - General, in itenr - (2],
after the word “liabilities® the bracket and the
words *{including personnel related liabilities)”
shall be substituted.

n Bchedule = 13,-

in the opening paragraph, aller the word
“liabilitics” the bracket and the words “(including
personnel related liabilities)” ohall be substituted;

under the sub-heading IV - General,-

after ilem (1), the following oew items shafl be
inserted, namely:-

“fla) Transco has been declared State
Transmission Udlity iSTU) w.ef 1.6.2004 wvide
Notification No. 2491 /13/2004 dated 17.5.2004.
{1b) State Load Despatch Centre (SLDC) hae
been established at Jabalpur vide Government of
Madhva Pradesh order No. 2489/13/2004 dated
17.53.2004 and shall e upcialcd by Slale
Transmission Utility (STU] till it is notified as an
independent agency by Government of Madhya
Pradesh.”.

in item (2), after the word “liabilities” the bracket
and worde “fincluding personnel related
liabilities)” shall be mserted.

In Schedule - C.-

in the opening paragraph, after the word
“liabilities” the bracke: and words “{including
personncl rclated liabilitics)” shall be inserted;

under the sub-heading [V - General, in item (2},
after ihic word *liabilitics” the brackect and words
*{including personnel related liabilities)” shall be
inserted.

In Schedule - D,-

in the opening paragraph, after the word
“liabilities” the bracket and words *{inciuding
personnel related liabilities)” shall be inscrted;

under the sub-heading IV — General, in item (2),
after the word “liahilites” the bracket and words
“(including personnel related labilities)” shall be

inserted.
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(i

(]

10,
i

“(2)

(1)

ltﬁl

In Schedule - E,-

in the opening paragraph, after the word
“jahlities® the Lruckel and words “(including
persannel related Habilities)” shall be inserted;

under the sub-heading IV - General. in item (2),
after the word “liabilities” the bracket and words

“(including personnel related liabilities)” shall be
mnserned.

In Schedule - F .-

for 1wem (2), the Iollowing item shall be
substituted, namely=-

The assels and liabilitics to the extent not
transferred  to  the five companies under
Schedules ‘A’ to ‘E' shall be retained by the Board
subject to directives, if any, of the Buate
Government.";

after (wm (5), the following new item shall he
inscrted, namely:-

The office establishment and other buildings and
lands not covered elsewhere in any of the
schedules ‘A’ to ‘E', which are located at Head
Quarters labalpur and Delhi or at any other
place, and are predominuntly occupied / user for
the activities of two or mare companies, like
3hiakti Bhawan Complex and ather office sheds,
Rest Houses, Colonies, Main Hospital, Schools,
Clubs etc. al Jabalpur Headquarters, Rest House
at Delhl as on the datc of thio order.”.

By order and in the name of the
Governor of Madhya Pradesh,

S.P.S. Panhar, Secretlary
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